B Su dt. of post Office Faituh&d
.Diuisian, Faizebaed.

Hon'bleMr. D.K. Agrawal, Member (JUdiaiaI]
Honibla_ﬁ;, K, Ob Member { Administrgtlgg]

:ﬁﬂilf’_ _. | ( By Hon'ble Mr. D.K. Agraual, J.M.) fj Lf;d

This appliceation undser section 19 of the ,_Q;
Administrative Iribunal Act, 1985 has been filed, on =
being aggrieved by the retrenchment order. Houever, as

a result of subsequent develcpment the poSts which uere
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! sbolished have been sanctioned. The facts are that 22 pusﬁff
' gere retrenched. 3Subseqguently 22 posts have been aa-mtion.mg%

17 persons who did not agitate the matter in court hawvs

alresedy been given appointments. The dEpartmant is uilling
to take back the petitioners in Service as t.hey have dﬂm'

in the case of other 17 persopns. The only hitch, as atat-ﬂ
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by the learned counsel for the opposite parties, wasS ;hgth'
u nder section 19 (4), no sction could be teken-up except

with the permission of the Court or till the conclusicn

S of the proceedings . The bar under sectien 13{4), does At Fé

- apply when the grievance of the applicant or aprlicants i& k-

proposed tc be remedied cnmplataly. Houwever, uithnut gain'

e into a2 debate over this Mtfar. since the ﬂwt-ﬂ “
.uilllng to taks back the applicants on the same t!ﬁll |

condition as it has been cone in the case of lﬂL;L ““
allnu thla piﬁitigwh
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